_ \_ w5319
| NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
- Owole~ OchﬂLeoﬁ 11 /11 )oY
Jecrel 1 fm/t/
Coctt cftin watfec on (125
£ ) Va A (_’7/’,.1‘,),,,\ 755 f7/\”) o

/ ,
N e~ > )'\CY'/
¢ AN
/ )
(\ lC‘:_/\/‘ - € \”/O /
/3 /4
\Vg cen LA )

(\ T

by el dhone, Lo Gy Cavallivg
Counvpe f L, M 08 W\Me&@aﬁ , clall
dhe  olined @Cmma mceeg@»\& o
wan iidibes] apaivpt Sheo

Qrder dated 3 5.12.04

A

T

R TR D G G G ED a7 D T BT G52 O W S e e G5 i

:

Heard Mr. U.B.Mohapatra, Id. Sr. btandlna

Counsel and Mr. Ashok Mohanty, Ld. Sr. Ccunsel
€or the applicant.

In persuance of our order dated 11 .11 .

the Id. Sr. Standing Counsel by submitting

& copy of the arder of Disciplinary Authority :
dated 27.11.03 and order of the Appellate
Authority dated 15.7.04 has submitted that
the Disciplinary proceeding initiated acainst
the applicant by the Respondents under Rule
10 of GS(Conduct & Employment) Rules, 2001
has come to an end.

The Disgciplinary Authority had imposed
the punishment of removal from service on the

applicant against which he had filed an aopeal

before the Appellate Authority who also by
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order dated 15.7.04 rejected the same.

In view of the above facts of the case
nothing survives in this 0O.A. for heing
adjudicated for this Tribunal.

In the aforesaid premises this O.Ae is

disposed of being infructuous. Liberty is
granted to the applicant if he accrieved by the
action of the Respondents. -
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